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INTRODUCfiON 

I, the Chairman of the Public Accounts Committee as authorised by the 
Committee, do present on their behalf i his 218th Repon on action taken 
by Government on the recommendationo.;. of the Public Accounts Committee 
contained in their 133rd Rf'Port tScvcnth Lok Sabha) relating to local 
printing of inland letter cut d., ~~nd con-.lruction of staff quarters at Annana-
gar. 

In this Report, the Committe~ .l<.H ~ mainly dr.:alt wiLh the inordinate 
delay in the investigation of the irregularities in the local printing of inland 
letter cards and the reported untraceability or a ftk .. relating to purchase of 
land from a private parl y by Jit cct n~·gutiations a~ in 'he ab'iencc of file 
the justification for such a purlha'>c could not be e~tablishcd. The Com-
mittee have called for cxpuJ;timh completion of the invc .... igation and the 
action t.lkcn against the pcr~>on.., fuund guilty. The Committee have taken 
a ~criou.., view ol the los<;/•ni~placl'ml'nt pf fik' and "llg!!c~tcd an inquiry 
w11h a v1~w to fixmg re..,pomibilit). 

6. The Comm1t1e.: u•:t..,tdcJ Ld .md adopted this Rep01 t at their ~itting 

held on 4 J unc, 19~4. Minuks of the sitting form Part II of tbe Report. 

7. Fm l;u.:ility f'f r~krcncc ,tnd convenience, the rt...cummcnda.tions and 
oh.,ervation.., ot the Committee have been prin•cd in thick type in the body 
of the Rcp01 t und have aJ...,n been reproduced m a consolid,lted form in the 
Appendix to the Report. 

8. The C~mittee place on record their appreciation of the as~i!\tance 

rendered to them in thi~ matter by the office of tho Compt1ollcr and Au.ditor 
General of India. 

NEW DELHI; 

2 July, 1984 ----
11 Asadha, 1906 ( S) 

[v] 

SUNIL MAITRA, 
Chairman, 

Publtc Accounts Committee. 



CH.APTI£R I 
REPORT 

This Rcp01 t ol ·the Committee deals with the action taken by GoYIIIl· 
,lent on the Committee's recommendations/observations contained in tbllr 
13Jt\.l RL"port (Seventh Lok Sabha) OD• paragraphs 26 and 32 Qf tba 
Repot t l'JI the Comptroller &lnd Auditor General of India for the YfM 
I 9~0-R I. Union Govcrnmcm (P&T) relating to "Local Printing of InlaDII 
Letter Cards·· <llld "C'on~truction of Staff Quarters at Annanagar'', respec-
tih:ly. ! 

::. I he ( ',1mmittee'~ Hundred and Thirty-Third Repon (Seventh Lok 
~.rbh:1) \\.,.., r1e ... ented to Lok Sabha on 13 April, 1983. It contains 12 
r.:~ommendations)ob;ervations. Action Taken Notes on all these recom-
mcndation,/oh::-crvation!-1 have been received from the Government and 
'he~~. have been hroadly c1tcgorised a.~ lfollows:-

Ci) Rcconuncndations.'obc;crvations that have be~n accepted by 
Government: 

Sl. Nos. 1, 2, 4 to 6 and 8 to 12. 
(ii) Recommendations/observations which the Committee do DOt 

dcc;irc to pursue in the light of the replies received from OOv-
cmment: 
Sl. No. 7 

(iii l Rccommendatinns,'ob::,ervations replies to which have not beea 
accepted by til-.: Committee and which require reiteration: 

Nil 

( i\ ) Rccomm~ndati,)ns/observationli in respect of which GoverD-
menl haw fumi-.:hed interim replies: 
81. N(l. ~ 

-~: 11tt· Committt:t· t. '-PCct that fiPal repl~· to the recommendatioll 1D 
''''Pt ~t ot "hieh only inter~m repl~ has so far been furnished, wiR lte 
~ubmiJtrd soon, Sliter geUing it vetted by Audit. 

4. ·r he C'ommittce will now deal with the action taken on some of their 
TI..'COmmendation'>jobscrvation.:;. 

Jnqui1 r . ,to itregularities rcrealt>d in para 26 of C&A.G's Report, 1980-
R 1 l nion r;o, .'nmu•nt ( P& T) -Para 1 .54 ( S. Na. 2) and Para 1.55 
(S. N(!. ::n. 

~. In hi" rvidcnce before the Public Accounts Committee (1982-83), 
0n :-::-i:l 26 of the C&AG's Report 1980..81 (P&T) regarding local prfntiog 
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of inland letter cards, the Secretary, Ministry of Communications admit-
ted:- · 

.. Frankly speaking, 1 did not kqow earlier about all the w1savoury 
dealing of this case. I have come to know them compara-
tive)y recen~y. This case is bristling with irregularities. We 
will institute a thorough inquiry very soon." 

6. In para 1.55 of their l33rd Report, the Public Accounts Conunitkc 
trusted that the· assurance given by the Secretary, Ministry of Communica-
'tions for instituting an inquiry into the whole affair would be implcm~?ntc~ 
expeditiously. The Committee desired to be apprised of the findings ~ nd 
the action taken by Government in pursuance thereof as soon as pos~ibk. 

7. In their action taken note, the Ministry of Communi~.:atinns h~t\..: 

stated that the case is utlder investigation by the Vigilance Branch of 1h.: 
P&T Directorate and the action taken against the officers conce1 ncJ w:lt 
he intimated to Public Accounts Committee on fin ali -,at ion of th0 vi gi1.• q .:~· 
case. 

8. The Committee are asto.nished to note that tht "ictJO.t"i irn·gul::rines 
in the Local Printing of Inland Lett..,- Cards ;L~mitted in Clidcnct.• !1~ !'!a. 
Secretary of the Ministry in no un::.ertain words •· ............ This CH!-< is 
br.isding with inegularities. We ''ill i•n."ititutc a tburon~h enuui.·~ ~· c ~· 
soon'', as far back as Novcmher. 1982, arc still undt'l' ilrrcsti~'!'.liit•u li'y 
the Vigilaace Cell of the Mini~1ry. It shows ho~· casual i-. the approach of 
tile Mlnistry even in the matter of such serious cat;es, 

9• Wille deprecating this inordinate delay the Committee desire that 
fbe iayestigation Should ~ completed expeditiou.."lly and the action hken 
against the persons found guilt~· intimated to fh~· f'oromiftr.e \\ ilhiR a 
period of three month..11. 

Purchase of a plot of land by thl? P & T Department of A mtaiWI~ur Madr'~\ -
Paras 2.37 and 2.3R ( S. NM. 10 and 11 ) . 

10. Dealing with the direct purchase of a plot of l<tnd measuring ::! 5 .OJ 
acres by the. P&T Department at Annanagar, Madras in September. 1Q71 
from a private party at the rate of about Rs. 0.90 Iakh per acre, the Public 
Accounts Committe~, in para 2.37 of their 133rd Report (Seventh I.ok 
Sabha) presented to the House on 13 April. 1983, had recommended that' 
an inter-Ministerial inquiry should he instituted, associating the P & 1" 
Department, thr Ministry of Works & Housing and Ministry of Finance, 
with a view to ao;,.c.crtaining inter alia why the prescribed procedure was. not 
followed in the case. how much extra payment was made and how much 
of betterment fee was to be paid by the variom; Central Government 
..,epartments which had purchased the land from the privAte party. The 
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Committee had desired to be· apprised 9f the findings of the 'inter-depart-
mental Committee within a period of. three montht. 

ll. tn their final report submitted in November, 1983, the inter-Minis-
terial e.nquiry Committee have ilt'er alia observed as folio~:-

.. The procedure for purchase of land by the P & T Department 
is prescribed in rules 45R and 460 of P&T Manual, Volume II. 
The relevant cXlruct~ from these rules are reproduced below:-

Para 4.58 of I'&T Manual Vol. II 

·· .... lf the lal'ld or property is ~.ui:abk, the Head of the Circle 
shmdd, in the fir:;! rnstancc, consult the Chief Rcvcnu~: nmr.~ec
of tl1c di~tri.:.t, and !btain frccm hirll the fu::.·.,• po..,sif)k 
ini'o:-mation as to th·.' probable .:ost of the Ia 10 ,oget:wr ";th 
the value of the buildin&-s, cl~o:. situated on ;:;~? pr.'pcrty 'or 
which con:pcnsation will have to be paid. Upon the infornw-
tion thus obtained. :m estimate shm:ld ~ fr..tm~d and ;.;ubmitteJ 
to the competent authority, for sanction tl'g;'!l:.:r ·.vith :-.i~( 

plans and maps. When sanction to such an "·~'>~l;lte ;uL·. bc.~n 
<.tbtu::1cd, the lk:·d of the Cird:, · houl:l con: mit th~..· matter 
:o the Rrvc'HJc Onir:..:r who will t1k: the nccc··.~an. :· ~cliJnin:n\' 
a<.."tion for the approp::atiun of the land u1dcr the Land i\c-
lJUisition Act. or for its acquisition by private negoti:l~ion ... 

Para. 460 oj P & T Mm111a! Vol. 11 

'Land acquisition proceedings arc g~:ncr~lily nl.'l.'cssarv in the cas:,; 
of purchase from private parties, firms or local bodi0S in nrder 
to secure a clear title .... In case it is tclt that :1cquisition 
thwugh local authorities will tak.: consider:tblc tim.: and l:wd 
is required urgently or under any other special circumstance;;,. 
land may be purchased by dir·:\:'t ncgoti~Hions from nrivatc 
persons or finns suhjcct to the following conditions:-

(i) that the title. of the land vcrifieti by the Government Pl!!ader 
and it is certified by him that it is free from all 1cgal-
encumberances. 

( ii) That the valuation of land or any structure standing on it 
is done through the services of Revenue Authorities, CiYil 
Wing or l'&T. C'PWD or State P.W.D. 

(iii) That the price to be paid through privat~ negotiation~ i!' 
not higher than that through land acquisition proceedings. 
In case the owner is not agreeable to these terms higher 
price'S can only he paid with the prior approval of Gov-
ernment.' 
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P&'f reported ·that relevant vOlume (Vol. 1) of DGP~T file 63-53/ 
70-TPS(BG) was not ·traceable after the same was returned after scrutiJty 
by PAC in November 1982. Therefore, circumstances for resorting to 
purchase by direct negotiations from the private party instead of through 
land Acquisition proceePings could not be confirmed. The P&T member 
strued that purchase by negotiation was quite prevalent in P&T then and 
that the P&T Board set up negotiating committees whenever such requests 
were made by GMTs. 

The Enquiry Committee folllld in the present case that:-

* 

fi) after a decision Was .taken in principle to eriter negotiation tO 
purchase the land measuring about 25 acres at Anna Nagar, 
Madras for staff quarters, an order was issued on the 1Oth 
August 1971 under the signature of the Secretary (Communi-
cations), Government of India constituting a high levcJ ne~o

tiating Committee consisting of the following:-
(a) Senior Member (Finance) 
(b) Member· (TD) 
(c) General Manager (Madras Telephone District). 
(d) Dy. General Manager (Planning), Madras. 
(e) Chief Engineer (Civil) , P&T. 
(f) Senior Architect-III. 

... The (negotiating) committee met and after inspec.ting th~ 

site and discussion with the private party recommended ~o the 
Govt. to purchase the land at a rate of Rs. 5000 per ~round. 
which was accepted by the Government. 

(ii) for the land at Annanagar, the P&T Department did not ap-
proach the State Government speoifically for a~uisition. 

(iii) the procedure prescribed for purchase of land by direct nego-
tiating in Rule 460, P&T Manual, Vol. IT was. however. 
followed. 

* * 
... the (iAter-ministerial enquiry) committee is of the opinion that 

notwithstanding the fact that the reasons for resorting to pur-
chase of land through private negotiations have not been clearly 
specified nor the State Govt. approached for acquisition of 
this particular land, there was no oWter deviatin:1 from the 

prescribed procedure." 

12. The findings of the inter~minis.terial enquiry committee arc sum-
med up as follows:-

... 1. The prescribed procedure for acquisition of land through direct 
negotiations from private parties was largeJy followed. 
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• 2. The cost paid by the Department for the land acquired at 

Annanagar does not . appear to be excessive. 

3. Except for the cost of sewerage connection (amountiDJ WI 
Rs. ll,07,463) paid to the Tamil Nadu Housing Boar~ ao 

other betterment fee has been paid by the DepartmeDt 

4. Ministry of Works & Housing/Finance have initiated the actioa 
to amend DFPR (Delegation of Financial Powers Rules) foe 
proper regulation of purchase of land through negotiatioos 
from private parties." 

13. In para 2.38 of the afore-mentioned 133rd Report the Public 
Acrmmts Committee ( 1·th Lok · Sabha) had recommended as follows:-

"Jn order t.::- obviate recu~rence of such cases involving loss of hUJO: 
arnount to the exchequer, the Committee would urge that 
strict instructions be issued by the Ministry of Fmance/Works 
and Housing to the Ministries/Departments to the effect that. 

in all cases, where land is proposed to be purchased from 
private parti\!s for office buildings or for staff quarters, the 
State Government concerned should not only be kept fully 
apprised at all Sl'ages but also asked to verify the rea.~le
ness of the price proposed to be paid before finalisiag the deal. 
Such verification should be obtained from an · officer not 
below the rank of District Magistrate/Collector." 

14. In .their action taken note, the Ministry of Communications have 
"tatcd as follows:-

''Refeience in this regard has been made to the Ministries of 
Finmce and Works & Housing vide letter No. 760-14/81-lPS 
(Genl.) BG dated 25th August, 1983 for issuing necessary 
instructions to all Ministries/Departments. Instructions to 
P&T field units have been issued vfde Nl). 482-32/7'8 II IPS 
(BG) dt. 29-R-83." 

15. While the Committee note t1ae finding of the iater-Miaisttrial . e• 
quity ~oRMDittee that the cost paid by the P&T Department for the ..... 
acquired • ADDAD&gal' in 1971 ''does not appear to be ~x~ive''. tlley 
caDJt llelp observing that the enquiry rommietee could not gi.ve their bd· 
iDg 011 the vital issue whether the circumstaMes of the case justified resod 
to ~ by direct negotiations from the private party IMtead of 
~ the land acquisition fH"'':eediDg.~ ~s ~nvi~d by para 458 of tbe 
P & 'f Manuai-Vol. II, as the relevaut volume (Volamne I) of DGPAT 
lik was nof tmctable after the same was returned ah~'l' scmd~y b~, PAC 
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ill N~ 198i. Nor··had the P&T .Departmeot apploaclled the State 
Ge.enuueut specifically for acquisition of the land ia questioa. 1118 
~are llllllappy Dl'er these omissions. However, _dtey ·note thld 
, .. .,.._.Dee of their recommendatious, the P&T De,mrtmcnt bavc since 
issued_. iDstruc:tioDs to aD its wnifs that in all cases where it i~ proposect to 
)IUidlase laacl from private parties through direct negntiations, the Staie 
·GowrmaenJ c~DCemed should not only be kept fully :tppriscd at aU 

• l5tages but also asked to verify t!be reasonablooes.(i of the price propo~ed 
to be -paid before finalising the deal. It is also mcu:imu~d in the in~trnc
tions that. such ,-crification should be obtained from t!1~ State Rey('lme 
Officer not below the rank of Jlistrict MagistratelCollcl1:or. lnstntctions 
·have also becu i..~ed that before going in for Jlurchase of a sih• by au J!o-
tiatioas from private parties, the possibility of lteq!J~sitiun of Mtitahlc . land 
'through normal land acquisition proc-edure should h~ funy cxplorctl. The 
Committee trust that the P&T Depart•ne.nt wiJJ ensure that their a.foresaid 
iastroctions wiD be strictly compllP.d with by the fidel form:lti(\ns both in 
~'er Bnd spirit. 

16. The Committee are surprised that an important Jilc ~Jwwin~~ tbe 
circumstances for :resorth12 to ~mrdrase by direl't ne;!nliatimy.; from tJ1ot> 

. private party instead o{ through tbe llfnd acquisition p:-m.·~'(·d;ng~ !oihOn'd 
have become untraceable after the srrme wa.~ returned after ~cmtin~· by 
PAC. iu J':ovembf.•r 1982. The Committee take a .;;~rimJS vi'!W oi fki<;. They 
desire that aD inquiry should br jnstituted and responsibitity fixctl for thn 
Jossim1splacement of the file. Th~ S)'~em of movement and t·ustod:v of fi~ 
in the P&T Department should also be reviewed so th:tf suth instance~ do 
,!lOt recur. 

17. The Committe~ note that the Ministn of Wm·k~ 8.· Hous~n~/ 
Finance have iiJtiatcd action to amend the J )ele~ation of F ina ~tcial 
Powers Rules for proper reg~dation of porc'hase of land thro:1~ tw1!o-
ti.atiom from pJ"ivate parties. They desire that the Ministry of Work..: & 
HoasinglF'hlauce should act witb promptllesl' in tile matter and is~;ue 
Becessar~ iolrtmctioas to aD the MinisVies!Deparfment~ of Govfrnmeat 
of Inttb on the lines desired by the Committee without an~· {urthel· 1~ 
of ti~. The Committee would Uke to be infor.ned of · tht> detai1!4 of 
the action takNt in the matter. 



CHAPTER II 

RECOMMENDATIONSjOBSERVATIONS THAT HAVE· BEEN 
ACCEPTED· BY GOVERNMENT 

ReeOIIaClidltioa 
The .bAamin~tion by Jlublic Accounts Committee of para. 26 of C&AG 

ReJX'rt 1980..81, Union Government (P&T) regarding local printing of 
iriJ~n.d. Jetter cards has brought to light the following irregf:llariti~-

(i) Orders for manufacture and supply of 7.10 crorcs inland letter 
card form!\ (lLCs), were placed on firm 'D' disregarding the 
lowest tender of Firm 'A' resulting .in an extr<.l expenditure 

·of Rs. R-86 lakhs. 

(ii) Despite clear in.•;tructions to the dlect that nat more than .10 
lakh ILCs or to the extent of actual requirements, whichever 

· was less, should be got printed locally, repetitive orders were 
placed by PMG U.P. on firm 'B'--for 10 lakh ILCs in 
March. 1979. 3 crore ILCs during the period from August, 
197~ to November, 1979 and a further 4 crore ILCs in March. 
1980. No formal agreement wa~ signed with the Firm at any 
stage. 

'iii) While it wa" clearly stipulated in the Guidelines issued by the 
OOP&T that the quality of paper to be used for U..Cs, its 
dimrnsions and patterns were to conform to the one print,e4 
by the Security Press, Nasik. the fi:·!n's request for permis-
siotl to use paper of a slightly different colour, which was 
claimed by the firm to be of better quality than 
th~ <tpproved sample. was accepted. Jt later "turned 
\Hit that the paper used by the finn was of substan-
dard quality. '\ith the result that a hu~.stock: 
of 3.06 crore ILCs worth 'R$. 16.'3<> lakhs were lying lPJ.OOJd 
in tbe postal Circle of P.M.G. U.P. tOciohcr 1981) .. The 

. Department al~o did 'not t~-tkc any actipn to gt;t the ra,te. of 
· the ILCs reduced by the .firm on n~ount <?f infc.rior paper 

and non-guming of ~aps. 

~iv) The' order· for printing of 4 crore additional ~ was plaCed 
on firm· -,B' in March, 1980 disregarding th~ fact tlwt tbe 
Security Press Nasik bad resumed supply of Postal stalinnery 
in January, 1980 ·in termination ~-the "'rike 01 1k ·Pres~. 
What is worse. the order waS placed without talin~ a ·decf. 

7 
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sion on the tenders invited in October, , 1979 and without 
· signing any agreement with the party. 

(v) fhe excessive orders placed on the firm were dut~ to faulty as-
scssent of requirements, particularly by. the Dchradu11 Head. 
Post office, which intimated its requirements of the onkr d 
20 crore ILCs for 4 months, as against the requircmcn<s of 
the whole circle, except Debradun Head Post Oftice, of the 
order of 2.65 crores for 4 months. 

[S. No. I (!"Va 1.53) of Appendix II to 133rd Report of PAC (7th Lok · 
Sabha)]. 

Acti011 Takea 
Noted for future guidance. 

This has been vetted by Audit Vide their U.O. No. RR1Ij2j(d)207 .l II! 
1112(A) dt. 28.10.83. 

[Ministry of Communications (P&T Board) O.M. No. 48-lj81-Phil 
(Part) dated 14.11. t 983] 

Recommendatioa 

The Committee are constrained to point out that nn action wa:: taken 
. by tile Department on the various irregularities that had already come in 
tleir notice ut least a year earlier through the i)raft Audit parugraph. lt 
was only when the Committee took up the matter tor examination truit the 
Depart.mcnt ca~ to realise the irregularities in the unusual purchase •md 
the procedural violations involved therein. The Socrct~Hy, Ministry of. 
ComOUillications, admitted in evidence: 

·'Frankly speaking, I did not know earlier ab()ut •tll the unsavctury 
dealing of this case. I have come to know them cnmparativcly 
recently. This case is bristling with irreguturitics. We will 
institute a thorough inquiry very soon .. , 

While appreciating the frank admission on the p-art uf th~ reprc!-.l!nt:tiivc 
of the Government in this case, the Committee would lik\! tel point nut that 
it is the duty of a vigilant adminis~ration to initi:Itc rcmetll&41 action irregu-
laritiett r.ointed out by Audit as soon as they are brought to their n~ticc 

in the form of a draft audit parc:tgraph or otherw''"'· It would he imkcd 
unfortunate if Government were to w-Ait for the Committee's c){amination 
to be over. Jn fact. it is neither pos.~ible nor necessary fOi the Con1mittoe 
to examine each and every Audit paragraph. The Committee would there-
fore like to emphasize in very strong terms the ne.~ for theo ·Government 

\· 

dcpartmen~ to take conclusive action on the Audit paragraphs as soon <c!! 
1bcse are btougbt to their notice. 
[S. No. 2 (Para 1.54) of Appendi){ II to 133rd RcpClrt (')f PAC (7tb Lok 

. Sabha] 
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Aeloii·Taktll 
This has been noted for guidance. 
This ltas.been vetted by Audit vide their U.O. No. RRIIj2(d) 20'P Ilj 

ll.l2(A) dt. 28.10.83. 
[Ministry of Communications (P&T Board) O.M. No. 48··1181 Phil (Part) 
dated 14.11.1983] 

Recon••M'lDIIaloa 
.From the information furnished the Committee find that the actual 

supplied of ILCS have fallen short of the projective requirements by 
aca.rly 48 crores in 1979-80, 32 crores in 1980-81 and 10 crores in 
1981-82. The conunittee have been informed that the maoufac..turing 
capacity of tho India security Press, Nasik, has since been increased and 
a second Security Printing Press has been established at Hyderabad for 
production of various items of postal stationery. The Committt-e trust 
that these two .presses would be able to take care Of the growing require-
RKIIfs. 
[S. No. 4 (Para 1.56) of Appendix II to 133rd Report of P.A.C. (7th Lok 

Sabha)]. 
Adioa Taken 

Noted 
/ 

Tllis has been vetted by Audit vide their U.O. No. RR IIf:!{cJ) 207 .311[ 
1112(A) dt. 28.10.83. .. 

[Mioi';try of Communications (P&T Board) O.M. No. ,~R-1l81 PhU (P.ut) 
dated 14.11.1983] 

R~oant"'lldatioD 

So far as question of stocking and distribution of the postal ~tationery 
is concerned, the Committee were informed that in vi~w of complaints from 
Jlr.actically all the circles, it bas been decided that the P&T Department 
)lhuu.ld take over this function from the India Sec•1ri•y Pres~. N asil;.. The 
CtJmnuttee would like the Ministry Of Communi;~ations to examin~ iq 
depth the entire procedure for indenting stocking and dis,rihution of postal 
itationery with a view to streamlining the system so that the pubik could 
be assured of uninterrupted supplies. 
[S. No. 5 (Para 1.57) of Appendix II ~., 133rd Report of PAC (7tit Lol.:: 

Sahha)] 

Adioll Take• 
Tho work. of stocking and distribution ~ postage stamps and pos!al 

llibtti.ooery is gradlially being taken over by the P&T Department thmugh 
the aablilhment of circle stamp J)epOOt. Some Sl8111J' Depots ha\'C a1-
J\Wiy been estabH&hed in tbe circles and have started looking after the re-
quirCIDekts t1f stocking and supplies. The remaining circles and oftlces 
W<'llld also be covered by the Departmental stamp Depots very soon. 
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This has been vetted by Audit vide their U.O. No. RRI1}2(d) 2073 HI 
1112(A) dt. 28.10.83]. 

[Ministry Of Communicatioos (P&T Board) O.M. No. 4d-li8l-Phil Par~ 
. • dated 14.11.1983] 

Recom"'"'!!lldioBs 
The Audit yMagraph bas brought to light a to:dse ot purclw.-;e of a piot 

of land measuring 25.03 acres by the P&:T Department at Annanagar in 
Madras i.n September 1971 at an exorbitant rate of about R~. 0.90 lakh 
per acre as a,ainst the rate of Rs. 0.18 lakh per acre at which land was 
acquired by the Govt. of Madras in a nearby area resulting in extra expendi-
ture to the tune of over Rs. 18 lakbs. Th,e evidence tendered before the 
\.Ommittee has brought to light the follov."ing riisquieting feature" of the 
de:>l'-

(i) The deal •n question was entered into by th-.! P&l authorities 
with a private party [Mjs. Krishna 'files S.: Potteries (Madras) 
Pvt. Ltd. , hrough direct negotiations in~tead of goisg 
through the normal process cJf land acquisition throllgh the 
concerned agency of the State Government. 

(ii) Rule 460 of P&T Manual, Volume II, penruts purcha~~ of J,md 
by direct negotiations from private ryartii!S providcd:-

(a) the need for construction is urgent: and 

lb) the price to be paid throujh direct negotJatlt'nc; l'- not htghcr 
than the price at which such land could be purchac;etl through 
land acquisition pt oceedingc.. 

Wlu.le th.: plea of urgency in a matter like con!.!ruction of ~tar: qumier'\ 
wkich ic; a continuouc; process, is obviously tlimc;y, the other condition 
wac; ignored altogether in this case. 

(iii) The plot ot land in question wa~ part of 78.!> 1 acrec., of land 
which had earlier been acquired by the Tamil Nadu Hcmc.,1ng 
Board but c;ubsequcntly derequhitioruxl by them on the pler.t 
df the party that the same was required by it for extractin& 
clay and for factory purposes. No aucmvt wa!J. made hy the 
P&T authorities to a~rtain from the State. 'Wbtthcr 1he 
private party could not be violating the conditton oi rcleac.,c hy 
!telling it for building staff quarter<o. 

(iv) The Department relied on the.certificate given by a J1mior fu"lc-
tionary of the revenue department about the fair value ,,f 
the laad instead of verifying the ~ame from the Di!i.tricl 
CQHector. 

(S. No. 6 (Para 2.33) of Appendix. II to J3lrd Report of PAC ~7th l,N: 
,, SaM&]. 
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Action taken 
Instructions to the field units have alre,ady beM issued making it clear 

that before going in for purchase of land by negotiations from private 
parties, the possibility Of acquisitions of suitable land through normal land 
acquisition process should be fully explored. Field units have already 
been instructed that for getting the land valuation done, the District Col-
lectorjTown Planning authority only should be :1pproachcd. A copy of the 
letter i5sucd is also enclosed for reference (Annexure-!). 

A copy of the circular letter issued by the State Government in 1979 
regarding issue of valuation Report or certificate 1s also enclosed 
(Annexure-II). 

Audit commoots 
P&T Directorate may indk:1tc the action tak~ ag:1in-;t the erring- offi-

cersjofficials for not adhering to the codal provisions in the instant case 
fo1 the information of the PAC. 

Reply 
Tile need for con~tmction of the staff quarters was urgent due to very 

low availability of rcsidcnti:1l accommodation (2.7 per cent) for P&T staff 
quarters at Madras Tdcphone!. being essential services. shortage of residen-
tial accommodation for P&T quark'rs ha" been a source of perennial and 
serious concern for the P&T Board for years. 

P&. T Board appt~illl~_d a !-.tuJJ team in August 1970 to survey the 
need of land <-tnd building for P&T i'l metropolitan citil2's where th~ prohlem 
of ac~"'ommodation wa., very acute which a~sessed 70 acre!: of land at 
Madra., on th~.· hao;is of 25 per cent <;atisfkation ratio. In the pre<;ent cftse, 
the offer of 25 acres of land at Annanagar was forwarded to P&T Dte .• 
where P&T Board <;cf up a Nc~otiating Committee c<'mprisin~ Member (F) 
M(TD). Chid I:nc•inecr (P&T Civin P&T Senior Arch. III and Dy. O.M . 
. (PI!!.). Madra~ Tdephon~?s which as<;c-;sed the site for site suitability and 
price fixation. 

Thl' recommendation of the Negotiating Committee for 25.03 acres 
of land at a ~t of R". 2~.51 t.J,h.., w:1" considered by Govt. and sanction-
ed in Scptcmher 1971. 

M,s. Krishna Tiles and Co. Ltd. got the land released earlier for its 
utilisation a~ raw matcri31 for clay and factory purpOS('S. H~wever TNHB 
did not allow it to be u.;cd for the purpose due to water stagnation that 
may be caused hy dug up site and consequent health hazard. It has ~here
fore to be for housing purpO'ic<; in ~onformity with TNHB plans. 

There has hcen no violation of rules by P&T and lll) action is contem-
plated against any official. However, in pursuance of PAC recommenda-
tions, appropriate instructions have been issued vide letter No. 482-32[ 
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78-II TPS(BG) dt. 30-11-82 and 23-8-&3. Copies of instruc~ons. issued 
ace also enclosed for reference. (Annexures I & III). 

This has been vetted by Audit vide their U.O. No. RPIJ2 (d) 1774jVol. 
~!1220 dt. 19-11-83. . 
[Ministry of Communications (P&T Board) O.M. No. 760-14j81-TPS 

(Genl.) BG.Vol.-IV da~ed 13-12-83] 
ANNEXURE I 

INDIAN POSTS & TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIREGrOR GENERAL POSTS & TELEGRAPHS 
_DAK. TAR BHAWAN, PARLIAMENT STREET, NEW DELHI 
-110001. 
No. 482-32178-TPS(BG) Dated 30-11-1982 
To · 

All General Manager (Telecom.) 
All General Manager (Telephones) 
All District Manager (Telephones) 

Subject:-Purchase of land from Private Parties 
Reference may kindly be made to this office letter No. 482-32j78-TPS 

(BG) dated 6-6-1979 in which constitution Of Standing Negotiating Com-
mittee was given for the purpose of land, by negotiations from private par-
ties, as permitted under rule 460 of the P&T Manual, Volume-H. 

In item No. (viii) of the above referred letter it has been indicated thai 
,the valuation of the land should be obtained from the concerned local re-
venue authorities. In this regard it is clarified that the local revenue autho-
rity implied is the District CollectorJTown Planning Auhority. 

Therefore, reference should normally be made to the District Colleo-
torjTown Planning Officer- for valuation in the first instance. 

The following points may also please be noted in this regard:-
(a) Before going in for purchase <?f a site by negotiations from pri-

vate parties, the possibility Of acquisition of suitable Ianda 
through normal land acquisition should be fully explored. 

(b) Whenever it ia proposed to purchase land by negotiatioRs, it ia 
preferable to invite offers by advertising the requirements in 
the local newspaper. 

(c) After examining the competitive offers, the procedure as laid 
down in this office letter number mentioned above should be 
strictly followed. 

(H. C. GULATI)· 
Director(Bl) 

Copy to: 
1. DDG(PNS) 2. Director (BP) 
Copy also to: 

FA IIIIIIIIVfDDG(L)fDIXJ(ES)DDG(Trg.)DDG(RDTF). 
Copy to:-File No. 760-14181 TPS(BG) Vol. II . 

• 
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ANNEXURE U 

Copy of B. P. PERM.997(l)l75, dated 19-12-75. 

CIRCULAR 

Sub: LAND ACQUISITION-Valuation of lands and buildings to be 
furnished to State of Central Government-Certain procedures ~o ~ 
followed-Ins~ctions-lssued. 

Ref: 1. Govt. Letter No. 87706jG2j75, Reveue dated 25-10-75. 

2. Minutes of M.S. 

It bu been brought to the light of the Government· that th'! fmmer 
Tehsildars and Revenue Divisional Officers of Saidapet have furnished ~ 
market value of the lands in Koyambedu village, direct to the Central Gov. 
emment Department and other agencies without bri.nging the fact to tho 
notice of the Collector of District Revenue Offic.es. Further the Tahsildall 
and Revenue Divisional bad not worked out the market value correctly. 
They appear to have relied on the sales effected by the Housing Board 
af lands which were developed plots, whereas the lands purchased by the 
Central Government Department were not developed at the time of pur-
chase. The rate at which the Housing Board was ~Iling well developed, 
pieces of small hou~ sites could no by any stretch of imagination ~ 

applied to the sale of large- blocks of undeveloped land which 
might never get amenities. This resulted in undue gains to tmt 
Land owneB besides causing embarrassment to the HousinJ 
Department. All the Collecton and District Revenue Officer~ 

are therefore instructed to ensure that no valuation report or certifi-
ca~ is given by any of their 6ubordinate except through the Collector, 
to any other states. or Central Government Department or Cor-
poration or Company or undertakings and the Collector's office should in-
variably consult the Land Acquisition Section also before ~nding out any 
valuation report. 

This procedure should be fo~lowed ~rupulously in future. 
The receipt of tbis circular may be acknowledged at once. 

As!-T. PANCHAKSHARAM 

Assistant Secretary (LA) 
!dl 

for Commissioner (LA) 
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ANNEXURE Ill 

INDIAN POSTS & TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS 

DAK TAR BHAWAN PARLIAMENT STREET NEW DELHI 
No. 482-32j78-II TPS(BG) August 22123, 1983 
To 

All Heads of Telecom Circles!Telephone Districts 
Subject: Purchase oi' land for various purposes in the department from 

private parties through direct negotiations. 

Reference is invited to this office letter of even numb~r dated 30.11 :s2 
in which it has been desired that direct purchase of land from. private par-
ties should be restored to after having first fully explored th~ possibility of 
acquisition through normal Land Acquisition Act. as pr~cribed in Rule 
458!460 of P&T Manual Vol. Il. 

It i9 further reiterated that in all case:.; where it ;s proposed to purchase 
land from private parties through direct ne~ntiations. the St:tte Govern-
ment concerned should not 0nly he kept fully apprised at all stage:; but 
also asked to verify the r~asonablencss of the price proposed to be obtain-
ed from State revenue officer not below the rank of District Magistrate! 
Collector. 

(P. K. Chanda) 
Director (HT) 

Copy to:-1. Director (BP)TXi(L)'Tclecom Trg.I(TG.)'HTTYF-IIl!F-IV, 
P&T Directorate. 

2. FA-II!FA-IIIlFA-IV, P&T Directorate. 
3. ADG(BG)!BTITrg. iCXILHW P&T Directorate. 

Recommendations 

The Committee further observe that in their letter datd 19 December 
1975 addressed to the revenue authorities, the Tamil Nadu Govemrnent 
pointed out that the "the tehsildars and revenue divisional ofl'icen had not 
worked out the market value correctly. They appear to have relied on 
the aales effected by the Housing Board on lands which were developed 
plots, wbereai the lands purchased by the Central Government departm:!nt& 
were not developed at the time of purchase. The rllte at which the Hous-
ing Board was semn!! well developed pieces of small house sites could 
not by any stretch of ima~ination be applied to ihc sale of largq 
blocks of underdeveloped land, which might never get amenitie!;. This 
resulted in undue gains to the land owners besides causing embarrassment 
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(S. No. 8 (Para 2.35) of Appandix li to 133rd Report of PAC (7th Lok 
Sabha) 
to the Housing Department. Confronted with this, the Secretary, ministry 
of Conununications conceded in_ evidence that "it would have been more 
appropriate to contact the Collector." 

Action taken 

Instructions have already been issued vide 482-32!78-TPS(BG) Dt. 
30.11.82 that land evaluation should lx: obtained Tr-;:>m the District Cc.•.lec .. 
tor or Town Planning Authority only. This has been vetted by Audit 
vide their UO No. HHL;2 (d) 1774hVol. II dt. 27-7-83. 
[Ministry of Communications iP&T Board) O.M. No. 760-!4:.~!-TPS 

(Gcnl.) BG Vol.IV dated 13.12.83] 
Recommendations 

The &:;;rctary. Ministry ;::~f Communications had durirrg the course of 
evitkac·~, pr·c~l11 :.sdl to C'~:Jillin~.. ~he ~: ntirc q UCSti•:)ll \:..:i th <1 vicv .. · to a.~_:·~·:tain

ing if the tl~11c~~~~ co!v·e:-n:::cl Jwd a·.:t:d .prdcntly in this cas\! and to furnish 
hi.~ Jlndin;!s l:-y lh·-: o::nd of J:m,tary, 10~3. The Committee rcgrd !o point 
Ot!t th~~! !h•: r~~;·Jit~ of this cl: .. l'l;ry lnv•_· not yet hcen made av~il.lblc to them. 
[S. No. 9 (i :r:t ::::.36) d / ~p :1di.\'. n to CUrd Report of PAC (7th Lok 

Action taken 
The case ts under rcvi<.:'w by Ministry of Communicatiens 

Tilt' Audit conzmrl17s 

Sabha)]. 

Interim reply. Th..: Directorate may indicat~ as to when the report of 
the enquiry will be available and what is holding up? 
Reply 

The report of Sccrct~ry(C) on the r'urchase of site nt Anna Nagar, 
M:Idras for construction o'f sta1T qu::1rkrs is atta;;hcd. This h:-r; been '\ICtted 
by Audit ,·ide·. their V.O. No. RRI!~ (d) 1774 1\'oi.TI' 1~20 dt. 19.11.83. 
(Ministry of Communications (P&T Board) O.M. ~\o. 760-14:81-TPS 

(Gcn.)'BG Vol.IV dated 13.12.83) 
Enclosure 

Report of Secretary (Communications) on thl(. pllfclnse of site at Anna 
Nagar. Madras for construction of staff quart..:rs (Para 3:! of CAG"s 
Report for 1980~81). 

This report is a f01low up of PAC's din.·ctivc l'ide paras 2.29 and 2.30 
of 133rd Report of PAC (R2-83) on Ministry of Communicatiom. Wl1!k 
deposing before the PAC' (I 9R2-R3) of 7th Lok Sahha on 12th November, 
1982 on par::~ graph 32 of C'AG's Report RO-R 1. I had c;tatcd th:lt the t'ntire 
qu~tion as -to whether the P&T officers concerned had acted prudcntl~· in 
this case, wi11 be examined personalty by me ;:md my finding~ furnished to 
the PAC. Unfortunately, for various reasons, the investi~ntions could not 
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bo completed in time. I have gone through the relevant files. and docu-
menbi of the case and my findings are contained in following paragrapbi. 

2. Shortage of residential accommodation for P&T llltaff has been a 
IOW'ce of perennial and serious concern for the P&T Board for yearlll. 
Broadly 6 per cent of the P&T employees are provided with depa1 tmcntal 
accommodation. P&T Board appointed a study team in August 1970 to 
survey the needs of lands and buildings for P&T in. metropolitan cities. 
where the problem of accommodation was very acute. The team assessed 
the requirements of land as 70 acres for Madras on the basis of 25 per ceut 
satisfaction ratio, including existing sites. The Madras Telephones then 
approached the Tamilnadu Housing Board for allotment of a suitabl~: land 
who offered 16.5 acres ot land in Ashok Nagar, Madras. Anotlk.r offer 
was received from M!s Krishna Potteries Ltd. in Oct., 1970 for sale of 25 
acres of land at Anna Nagar at Rs. 6500 per ,;round (1 grounJ==2400 sq. 
ft.). The ofi\!rs received by Madras Telephones w~'re referred by them tc 
the P&T Board in October. 1970 with recommendation for purchas~ by 
negotiations. Acrordmgly, P&T Board set up a N:.!gotiating Committee, 
comprising Senior Member (Fin.). Member (Telecom. Devdopment). Ge-
neral Manager (Telephones), Madras. Chid Engine·~r (P&T Civil). P&T 
Senior Architect-III and Deputy General Manager (Plg.), Madras Tele-
phones. Purchase of land was proposed by direct n~goti<ltions under Rule 
460 of P&T Manual, Volume II. The Committee met at Madras on 21st 
August, 1971. inspected the various sites viz. Anna Nagar, Ashok: Nagar 
and examined the suitability of site in respect of location. environmcr,t, 
proximity of schools, market. main roads etc. The civil wing experts 
examined the soil availability of the facilities of water supply, drainage, 
electricity etc. The Committee then negotiated v>ith the representatives 
of M!s Krishna Potteries and felt that a price of Rs. 5000 per ground was 
reasonable which Mls. Krishna Potteries agreed to accept. The rec( m-
mendation of the Negotiating Committee for purchas.c of 25.03 acres of 
land at a cost of Rs. 23.51 lakhs was considered by the Gowrnment and 
sanctioned in Sept., 1971. Possession of the site was taken over by G.M. 
Telephones, Madras on 22nd Sept. 1971. Construction of 254 quarters 
in the first phase at a cost of Rs. 50.96 lakhs was sanctioned by tht' P&T 
Board on 28-12-72. Actual construction of the qulrtl!rs war; delayed due 
to a ban on construction of non functional buildings, imposed by the Govt. 
in 1972. There were also problems relating to extension of water supply 
and sewerage connections to the site as Govt. of Tamitnadu had prohibited 
sanction of the external services to the lands pur=hased by variou$ Central 
Gmrt. Departments from M!s Krishna Potteries for non observance· d the 
condition of release of their land from earlier acquisition by the Hou~Jing 
Board. Construction o'f the quarters commenced on July, 75 and was 
compJeted in September, '78 and were fully occupied by October. 19R2. 
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3. The case can be considered in two stages. The fir1t &tage relat~ 

.to the action of officers of Madras Telephones who selected the;; site and 
proposed its acquisition through negotiations with the private party. The 
second stage relates to the action of the officers of tbe negotiating Com-
mittee who examined the offers and recommend~ purchase of the jand 
.belonging to Mjs. Krishna Potteries. 

4. During the first stage the proposal was dealt entirely by the officers 
.of Madras Telephones. Following questions arise in regard to prudence 
·~xe.rcised by them in this case: 

(i) Whether any effort was made by them to proeure the land f« 
staff quarters from the State Govt. or Land Departments or to 
acquire private land through Land Acquisition Act, 1884? 

(ii) What was the urgency for purchase of land by negotiations in 
' this case? 

(iii) Was any effort made by them to obtain more information about 
the market value of the land in the loca1ity apart 'from obtain-
ing valuation ccttificatc from the local r~vcnuc authorities'? 

(iv) Was any attempt made to ascertain the circumstances under 
which the land was got released by the party from acquisition? 

4.1. As regards item (i) above, I find that no formal approach to the 
State Government was made for allotment of Govcr::tme.nt lanJ. How-
ever, Madras Tdcphones did take up with the Tamilnadu Housing Board 
for allotment of suitable site which they did by offering land at Ashok 
Nagar. Since in large metropolitan citi~s the d~velopment of lanu for 
public housing i~ undertaken by the Housing Board it was logical that 
approach was made to the Housing Board instea.d of S~ate Government for 
asstgnmcnt of land. 

4.2 As regards item (ii), the acquisition of land through Land Acquisi-
tion Act takes considerably long time due to litiption suits in the courts 
for higher compensation etc. It is relevant to note that i-1 the present case 
itself the Tamilnadu Housing Board themselves took over 10 years t'l 
acquire the site at Anna Nagar. The purchase through negotiations can be 
effected expeditiously. In fact, Bombay Tekpboncs and Andhr.\ Ctrcle 
h<~vr acquired large number of sites by resorting tl"l purcha.;e through such 
negotiations. Since the price of land is escalating rapidly all over the 
country. there is considerable advantage in acquiring the land through nego-
tiations wherevc.r it can be put to use quickly. The urgency for purchase 
is also justified by very low availability of resident ill accommodation (2. 7 
percentage) for P&T staff in Madras. Officers Of Madras Telephones were 
therefore fully justified in proposing purchase. of this land through negNia-
tions. 

4.3 As regard,. vnluation of l~md. it is custo;n.uv to refer t'"' th,' local 
revenue officer viz. District Magistrate. Revenue Di\'isiornt Officer. Town 



Pl<llilling Oili<.:t:r or Collector, as t11e case may be. la th~ prcs..:nt ca&eJ 
tht: Madras Telephones ascertained from other Central Govt. Departments 
v.·lw purd:t<.~s~J U1e land carli~r in the same locality iu addition to valuation 
hom Revenue D1vis10n Ofiicer, Saidapd. 1 also find that Chief Engineer 
(S\\.i.), CPWD, Bombay has considered the price of Rs. 5800 per gro:md 
for Annanagar site as reasonable vide his letter WS-7 AICPI23 (TO) dated 
lh-5-71. His op;nion 1s valuable since rule 460 of P&T Manual Vol. VI 
also JX:nruts v~uation of iand ny CPWD ior 11egoti~lh.:d purdJ.ts~o:s. l wn 
til~.!rdore ~"lJstkJ thJt MadrJs Telephones had made aU rcasooabL:: e1ions 
to as.:ci talll th~ mJrk.t:t value of land at Annanagar. 

4.4 The authorities of Madras Tekphoncs were mvan: of th~~ conJi,i•.•lls 

under which M;s. Krishna Po:•crics gm the land rekas:.::d from a~.:.~p.li~ii!un 

from TNHB ( l·hft.• para 1 g o: GMT Onicc note attached to Negmiating, 
Committee report). How.:vtr, tll~r:.; \\'J.S 1w mention of th.:s..: in til~: G.:z.::L(" 
Notification releasing the bnds. Th2refor~, there was ~~pparently 11l) b;1r 
for developing these lands for housiilg. This w~ts sub:,;.:qt;cntJy con1lrmd 
wh~:n the Stare Government approved tht maskr ~1bn oi lh: P&T Col~·ny 
l'ide D.O. No. 21212.733-G~: 2 Ja:~.-d 3-12-1973 from Dy. Dii'i:clor (Sp!.;. 
Tm~vn Planning. Madras. ! : would ha·vc been better. howcv~r. if ~\o 

Objection Certificate were c~: ,;ned fn1J:1 TNHB by !'vLdt'ac.; T•.:l~pll·: 111:,, 

bdorc they purchased the bnd. 
5. As regards actions of tl:c :\c_goti:1ting Commi!tc~. folltnving, rein:.;; 

come up: 
(i) Did Committee ch·..:ck up \\ b~?1her the Rewaue Valu:i!iPn per-

tained to drvclof'::,J l:lnd or undevclo;x:d land. n unclcvelnr·-
ed. wa.: any •.::stima!c~ made f~)r dcvelnomcnt cost? 

Gi) Did con~mittcc. particularly. th:: Civil Wing member.;;, check up 
th•.: feasibility of fHO\ idin:.' \\':Jer. t:.::!\veragc and othc~ cxtLrn<.i 
services? 

5.1 Although the report of RDO. Saidapet datc·d S-l-71 doe.;; not 
specify the nature of the 1and. tho-.: r;.ono!'f of TehsildJr, S~1id:m\'t tn rcn!rai 
E~c!s~ CoJlector d:1t~d 3-9-69 cle::1rlv indicates that th~ vah1ation rcferc; 1n 
{mdcv<:>lore:d lan GMT'<: no•e attached to N.C.'s report virJ,, 11~r:-~ 20(3). 
also mentions that development co:.;ts wi1l he1ve to he in::nrr:..'d hy tlH' n._,_ 
partm,~nt. However. the Committe~ act~d ri~htly hy .rcttin'' the owner tc· 
ap-rc·e to provide access roads to the plot. . 

5.2 The Committee relied mainlv on the ;cport of C.MT'.- offic·· th:tt 
it would be possihlc to !!Ct water on nCJymrnt from ~.fn.-!r:'' C'orf'<'r~ 1 i1 •'1. 
As rr!.'ard5 sewer:1r:re. connection to the m1in scw~r (of C'nrnor1tinn) w:-~' 

envi~ar-ed. Preliminary invcsti£!ation on f•?asihilitv :Jn(! co..;f~ of e"<;trndin~ 
these scrvic~?s to the P&T o::1tf' nf11:~'> not ~f'"m f(l hwe h~·r-n nn'J.•. l! \\'("11~1 

h:wr.o expedited th~ co'1r;;tructinn later if the CiviJ Win!! members had exa-
mined thic:; asoerf i'1 "re:1t"" d"pth. 

6. On the whok. T am r0nvinf'E.'d that th-r cl·.·n:Jrtmcnt:'l nni('rrr;; ~rted 

..,;th :-tdequatt? nnHience in choice of the site and fintion nf th~ rate of the 
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land. However, a little more attention was necessary in ensuring timely 
provi1ion of external services. ln retrospect 1 feel that tbe deal has been 
economical 'and timely considering the difficulty in getting large sites in 
the city and s~aring land prices in the recent years in Madras. On the 
contrary, the undermcntioncd actions of TNHB and StJ.te Government are 
difficult to comprehend:-

(i) Central Excise Department purchased 26 acres of land in Anna-
nagar at Rs. 5000 per ground in Augu:.;t, 1970 from M!s 
Krishna Potteries. lf this. was exhorbitant, TNHB cr State 
Government did not advise P&T against the purchase flom the 
same party at the same price in 1971 although they \vcre 
aware of the proposed deal. They thought it fit to write to 
Central Government only in 1975. 

(ii) State Government released 78 acres of land belonging to ~vfs. 

Krishna Potteries at Ann::ma!:!ar from acquisitio::t in 1969 on 
repr(.'scntation th:1t t!-.' ~::nd w:1s :Js•:d for cl.ry as raw matcri:ll 
for making potL·ri:'~. while TNHB did not allow them to use 
it for day in the f':ar of water sta~n:1tion in low lyin~ <Jr~a 

that r.1ay he C'"C~Ih.l by n::mo\'al of cl;p· and advised the c'.Yn:::r 
to m'tL 1tt~ ar:-an!'·~·mcnts elscwhcr..:· for n:s raw m::;t~rial. 

TNHB. 1>'}\l. C\'7r, dicl n~t have ohjc>:rion to usc the bnd for 
housing purpoc;c< 

(iii) The ma~tc:- rbn rc:- P&T housin~ co]onv at Ann8nar..ar W35 ap-
rrovc:J h\· Slate Gcwernm:nt (Town Pbnning Dcpartrncntl in 
Dc>::mh:r. 1973 wl1iL, Hnu~in~ D:partment of the St1tc G;)V-
ernrnent di:-.:·cted TNHn in Febmary; 1975 not to extent the 
S:. n·icc facilities to the released 78 acres land includin£Y P&T 
Cr-l0ny OW591:a 1A1'71-80 of 13-2-1975). 
P"·rhaps these al~o n:"'ecl to he- reconciled. 

Sdi-
(S. K. GHOSE) 

Secretarv (C"omnmnicatirns) 
'Reeommend-:ttions 

In the circnmst:1ncr 0f th~~ rase- th-.· C'ommitt·:.-~ r('commendcd that an 
inter Ministerial cnquirv c;hould he in.c;titntf'cl ao;soci:lfin,_. th,~ P&T Depart-
ment. Ministrv of \\'orb: 2nd Houc::ing and Minic:tn: of Fin:1nce with a ·dew 
to asccrtninin~ whv the prr~crih· .. ·d procedure w:1~ Tlt"t folf,)wcJ in the case. 
how much cxtrn pnyme•1t w:-~s made and ht'l\v much of hctterment f('1' is 
to he paid by the varintlc: Centrnl Government Den.:trtment~ which h ~d 
purch::1secl the l:md from the priv:1tc party nnd whnt remedbl ~cti0n, if 
any. wns taken em the (\,mmunicntion dated 20th March. 7'i from the 
Government of Tamil Nnrlu. Tht' Committee would like tt"'~ he ap-prised 
of the findinl!s within three m0nths. , 
[S. No.lO cPara 2.37) of Appendix II to 03rd Rept"rf of PAC (7th Lok 

Sabha] 
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Adlou takea 

Action is being taken ·to constitute the int~r.odepartment committee aa 
recommended by PAC in which members from the P&T Departmen~ 
Ministry of Works and Housing and Ministry of Finance will be associated. 

Audit COIDDieiiD 

Interim reply. No comments. 

Inter ministerial enquiry committee compnsmg Members 'from P&T 
Department, Ministry of Finance, and Ministry of Works & Housing for 
going into various aspects of the deal has met in July 83 and called for 
more information from GMT Madras on various aspects of the case. The 
information has now been received and final report of the Committee has 
since been submitted* to PAC in November 1983. This has been vetted 
by Audit under their U.O. No. 'RRI!2(d)1774JVol.III1220. dt. 19-11-83. 

[Ministry of Communications (P&T Board) O.M. No. 760-14!81-TPS 
(Genl.) )BG-Vol.IV dated 13.12.83) 

Recommendations 

In order to ob-viate recurrence of such cases involving loss of huge 
amount to the exchequer, the Committee would urge that str~ct instruc-
tions be issued by the Ministry of FinanceJWorks and Housing to the 
MinistriesjDepartments to the effect that in all cases, where land is pro-
posed to be purchased from private parties for office buildings or for staff 
quarters, the State Government concerned should only be kept fully ap-
prised at all stages but also asked to varify the reasonableness of the price 
proposed to be paid before finalising the deal. Such verification should 
be obtained from an officer not below the rank of District Magistrate! 
Collector. 

[S. No. 11 (Para 2.38) of Appendix II to 133rd Report of PAC (7th 
Lok Sabha)] 

Action taken 

Reference in this regard is being made to the Ministrv of Finance! 
Works and Housing for isc;;uinQ necec;;c;;ary instructions to all Ministrie~ 

Departments. As regards P&T separate instruction~ arc being issued to 
field units. 

-----------
*Not enclosed. 
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P&T Directorate may indicate the final action ia t.hjs matter. 

1 Reply 

Refence in this regard bas been m~de to the Miniatries of FinanCe and 
Works & Housing vide letter no. 769-14/81-TPS(Genl) BO dated 25th 
August, 1983 (Copy enclosed) for issuing necessary instructions to all 
Ministries!Departm.en~s. Instructions to P&T field units have been issued 
vide no. 482-32/78 II TPS(BG) dt. 29.8.83, copy at para 2.33. This 
has been vetted by Audit under their U.O. No. RRII2(d) 1774JVol.DI 
1220 dt. 19.11.83. 

[Ministry ·of Communications (P&T Board) O.M. No. 760-14181-
TPS (Gen.) /BG-Vol IV dated 13-12-83]. 

Enclosure 

INDIAN POSTS & TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS. 

DAK TAR BHAWAN. NEW DELHI 

No. 760-14/81-TPS(Gen)BG 

To 

The Secretary 
The Ministry of Finance, . 
Government of India, 
North Block, 

New Delhi 

The Ministrv of Works & Housing . ~ 

Govt. of India, 
Nirman Bhawan, 
New Delhi. 

dated 25 August '83 

Sub: Action taken on the recommendations oontnin:.!d in 133rd report of 
the Public Accounts Committee (7th Lok Sabha) (1982-83) pertain-
ing to Ministry of Communications (P&n Board. 

I am directed to refer to 133rd 'Report of the Public Accounts Com-
mittee (7th Lok Sabha) (1982-83) inter alia for construction of staff quar-
ters at Anna Nagar (Madras) Vide serial No. 11, Para 2.38, extract given 
below. PAC has recommended instn1ctions to be is!'nt'd hy Mimstry of 
FinanccjWorks & Housing to the Ministries!Departments. 
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Para 2.38 

In order to obviate recurrence of such cases involving loss of huge 
amounts to the exchequt:r, the Committee would urge that strict instruc-
tions be issued by the Ministries of Finance/Works & Housing to the 
MinistriesJDcpartments to the elfect that in all cases, where land is pro-
poscc to be purchased from private parties for office buildings or for ~tail 
quarters, the S'tate: Government concerned should not only be kept !fully 
apprised at au· stages but also asked to verify the reasonableness of · the 
price proposed to be paid before finalising the deal. Such verification 
should be obtained from an officer not below the rank of District 
Magistrate /Collector. 

A copy of Audit para as printed in the Report of CAG of India fm the 
year 1980-81, Union Governm:.!nt (P&T) is also cn~.:loscd for your peru::al. 

It is request~d th~1t a copy <.\f instru<:timD; :ssu::d in p.::rscan~e of PAC 
directive may please be sent 10 :his office for ~u:·nishing compkm::e report 
to PAC. 

(R.K.PU!~T) 

. Asst. Director Genern1 tBG) 
R~rommcndat!om; 

Another aspxt Qf to;;d bck d coorJi•1a ';(1!1 v:ith the s: ate ~mthori:: ~:s 

concerns provisioning of the scwcr:~gc and wate:- ~upply Ltciliti:::':. :;) lh~' 

staff cmartcrs for which land v::is aCC1Ui;·cJ rn_.· :1E' p,~.:T D~·;)artmcnt. nlc-
~ • ... ~ -L 

complacency of the Departme-nt i'; e'-·id~nt from a rcr1y furnis!1cd te ·.h.: 
Committ;::e .o the cfic.::t thai ''it is rc:t-.;On~th1c to prcsu'11~· th~tt the ;~)::ai 

authorities will provide •;ewcra!:'·:: and wat.:r supply at the appropriate t!mc 
as TNHB \vas d::vc:opin::!: the entire ::·:·>· fu· <1 ho~1sing colony". As 
pointed out in the Audi paragr:1ph, tk' D,_..;.::r:~l:''lt ll!1d~rtook ::md com-
pleted construction of quarters of Phase I and par, of Phase II witho:n 
securin[! provision of service facilities 'Nith the r~sdt that the quarters could ... 
not be allo·tcd to the employees rc:sulting in lo<,_-. of Rs. 5.96 lakhs on account 
of house rent al1owancc and non-rc~~lisntion of licence fcc. The: Committee 
desire that n-;ccssary instructions should be i:-~ucd to cn"urc that planning 
of such projects is done in a coordinate mann·:r in futmc and thut the State 
Government concerned is consulted a· all stages. 

[S. No. 12 (Para 2.39) of Appc~dix II to 133rd Report of P.A.C. 
(7th Lok Sabha)] 

Acfion taken 
Instructions have since been jssued to a1l :he fie]d units to ensure thnt 

a coordinated development should be done whenever contructing staff 
quarters. A copy of the letters i~sued is also cnc1o'sed . herewith. (See 
Annexure Til to reply to para 2.33). 

This has been vetted by Audit their U.O. No. FRII2(d)lt7741Vol. n 
dated 27·7-83. 

[Ministry of Communications (P & T Board) O.M. No. 760-14181~ 
TPS (Genl.)/ BG·VoJ. IV da!ed 13-12-83]. 



CHAPI'ER Ill 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES 

RECEIVED FROM GOVERNMENT 
Recommendatious 

The Committee find that in a communication dated 20th March, 1975 
addressed to the Secretary, Government of India, Ministry of Works & . 
Housing/Finance, the Tamil Nadu Government had inter alia pointed out 
.~hat "it is not clear how even Central Government Agencies went about 
making purchase by private negotiations instead of going through the 
nonnal process of land acquisition through the agencies of the State Gov-
ernment . . the clandestine disposal by M!s Krishna Tiles Of the area .. at 
cxhorbitant ra~cs has thus resulted in the Government of India departments 
paying a high price for the lands purchased by them .... the owners of tho 
land are now liable to pay the b,,t:crment fee as per the provisions of the 
Housing Board Act. over and above what they have alr~ady paid towards 
the cost of land". The S:a:e Government therefore urged the Ministries to 
look into the circumstances in which it was found necessary by the Govern-
ment of India departments ~o go in for direct purchase at such exhorbitant 
prices and take appropriate ac ion a!'> demand fit. Curiously the P&T 
Department is not aware of the communication and no action has been 
taken. 

[S. No. 7 (para 2.34) of Appendix II to B3rd Report of PAC (7th 
Lok Sabha)] 

Action taken 

It is true that the P&T Def'lartment did not get any communication 
from ·the Ministry of Works & Housing, consequently no action could be 
taken. Even otherwise the issue of the above letter itself was consequen~ 
on the purchase of the instant land by Central Govt. Departments. This 
has been vetted by Audit under their U.O. No. RRL:2(d)) 1774!Vol. ll 
dt .. 27. 7. 83. 

[Ministry of Communications (P&T Board) O.M. No. 760-14!81-
. TPS (Genl.)!EG-Vol. IV, dated 13-12-83] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE ANI> 

WHICH REQUIRE REITERATION 

_)lll..-
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CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WIUCH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommeudations 
So far as the present case is concerned, 6te Committee trust that the 

assurance given by the Secretary, Ministry of Communications for institu-
ting an inquiry into the whole affairs, would be implemented expeditiously. 
The Committee would like to be apprised Of the findings and the action 
taken by Gove·mment in pursuance thereof as soon as possible. 

The Committee further suggest that in the light of experience in this 
case, the Ministry should devi'se a suitable procedure for assessment of the 
irequirements of postal. stationery on a realistic basic so that necessary 
follow-up action to meet these requirements on a systematic basis can be 
taken and the complaints often received with regard to the shortage of 
stamps, inland Jetter cards etc. are obviated. 

[S. N. 3 (Para 1.55) of Appendix II to l33rd Report of PAC (7th 
Lok Sabha)] 

Action taken 

This case is under investigation by the Vigilance Branch of the P& T 
Directorate. The action taken against the officialjofficer concerned on: 
finalisation of vigilance case ·will be intimated to PAC. 

The Heads of Circles have been addressed to realistically assess their 
requirements on the basis of consumption of previous years and then to 
project their requirements for various items of postage stamps and postal 
stationery. Their requirements, as and when received arc being scruti-
nised by the Directorate, regular review has hccn undertaken this regard. 

This has been vetted by Audit under their U.O No. RRII/2(d) 
2373 II/I112(A) dt. 28-1{}-83. 

[M·inistry of Communications (P&T Board) O.M. No. 48-1 j81 phil. 
(part) dated 14-11-1983]. 

NF.W DELHI: 

' 1984 
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SUNIL MAI'fRA 
CHAIRMAN, 

Public Accounts Committu. 
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APPENDIX 
Recommendations and Observations 

l\ linistry /Dcpa1·tnwnt 
Cnnc~rnr.d 

Rc comtw·mlation-:,'ohscr-vatioru; 

·~ 4 
-------- ----

( :ommunication The Committee c'pect that final reply to the recommendation in respect 
of which only interim reply has so far been furnished, will bC submitted 
soon. after getting it vetted by Audit. 

The Committee ar.: astonished to note that the serious irregularities in 
the Local Printing of Inland Letter Cards admitted in evidence by the 
Secretary of the Ministry in no uncertain words " ..... This case is bristl-
ing with irregularities. We will institute a thorough enquiry very soon", 
as far back as November, 1982. arc still under investiga:ion by the Vigi· 
Icncc Cell of the Ministry. It shows how casual is the approach of the 
Ministrv even in the matter of such se~ous cases. 

While deprecating this inordinate delay the Committee desire that the 
investigation should be completed c.''{peditiou·sty and the action taken against 
the persons found guilty intimated to ihc Committee within a period of 
three months. 

While the Committee note the finding <lf the inter-Ministerial enquiry 
committee that the .cost paid by the P&T Departrne.nt for the land acquired 

------ -----~----- ----------. ----·- ------
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at Annanagar in 1971 ''docs not appear to be excessive". they can~t help 
observing that the enquiry committee could not give their finding on the 
vital issue whether lbe circumstances of the case justified resort to purchase 
by direct negotiations from the private party instead of through the land 
acquisition proceedings. as envisaged by para 458 Of the P&T Manual-
Yo!. It as the relevant volume (Volume D of DCiP&T file was not trace-
able after the same was returned after scrutiny by PAC in November 1982. 
Nor had the P&T Department approached the State Government 'Specifically 
for acquisition of the land in question. The Committee are unhappy 
over these omission$. However. they note that in pursuance of their 
recommendations. the P&T Department have since issued instructions to 
all its units that in a11 cases where it is proposed to purchase land from 
private parties through Direct negotiations. the State Government concerned 
SJhou1d not only be kept fully apprised at all st~ges but also asked to verify 
the reasonableness of the price proposed to be paid before finalising the 
deal. It i·s also mentioned in the instructions that such verification should 
be obtained from the State Rev·~m1e Officer not below the rank of District 
Magistrate/Collector. Instructions have also been issued that before go-
ing in for purchase of a site by negotiations from private parties. the possi-
bility of acquisition of suitable land through normal ]and acquisition pro-
cedure should be fu1ly explored. 1ltc Committee trust that the P&T 
Department will ensure that their aforesaid instruc:ions will be strictly com-
plied with by the field formations both in letter and spirit. 

N 
\0 
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5· 17 (i) Works & Housing 
(ii) Finance (Dcptt ofExpcnditu) 
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The Committee are surprised that an important file showing the 
circumstances for resorting to purchase by direct negotiations from the 
.priwte party ins~ad of through the ta·nd acquisition proceedin~ should 
bave become untraceable after the same was returned after scrutiny by 
PAC in November 1982. The Committee take a serioUs view of this. 
They desire that an enquiry should be instituted and responsibility fixed 
for the loss/misplacement of the file. The system of movement and 
custody of files in the P&T Department should also be reviewed so that 
such instances do not recur. 

Tthe Committee note that the Ministry of Works & Housing/Finance 
have initiated action to amend the Delegation of Financial Powers Rules 
for proper regulation of purchase of land through negotiations from private 
parties. They desire that the Ministry of Works & Housing/Fmance 
should act with promptness in the matter and issue necessary instructions 
to all the Ministries/Dcpar~ments Of Government of India on the lines 
desired by the Committee without any further loss of time. The Commit· 
tee would like to be infonned of the details of the action taken in the 
matter. 

-· --------------------
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PAUT II 

MINUTES OF THE SECOND SITTING OF THE PUBLIC ACCOUNTS 
COMMIT lEe lt(J .. J -,s5J Hl:.LD ON 4 JUNE, l984(AN) 

TI1~ Committee s..tt from 1500 hrs. to 1730 hrs. 

I RESENT 

Shri Sunil Maitra-Chairman 
MEMBERS 

Lok Sabha 

2. Shri Chitta Basu 
3. Smt. V ~dyavati Ch.1tur\'ed1 

4. Shri Di~ambar Singh 

5. Shri G. L Dowa 

6. Shri Bhiku Ram Jain 
7. Shri K. LJkkappa 

S. Shri Mahavir Pras:1d 

9. Shr~ Jamilur Rahman 
10. Shri Harish Rawat 

1 1. S:1ri G. Narsimha Reddy 

12. Shri Suraj Bhan 

R.:fyJ Sahha 

13. Smt _ Amar.iit Kaur 
14. Shri Bhim Raj 

15. Shri Nirma1 Chatterjee 
1 6. Or. ( Smt.) Na.ima Heptulla 
17. Shri Chaturanan Mishra 

1 R. Shri Raman:md Yad:tv 

SF:CRFTARIAT 

1. Shri T. R. Krishnamachari-.Joint Secretaary. 
2. Shti R. C. Anartd-Smkr Filtlllleial Comlnittee Officer. 
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RE'PRESENTATIVES OF THE OFFIC~ OF THE C&AG 
1. Shri S. Sethuraman-Add/. Dy. C&AG of India (Reports). 
2. Shri S. P. Joshi-Director of Audit, Commerce, Work.f: & 

M iKellaneous. 
3. Shri A. N. Biswas---Direc~or of Audit (P&T). 
4. Shri G. R. Sood-Joint Director 
5. Shri Gopal Singh-Joint Director (P&T) 
2. The Commi.tee considered and adopted the following Draft Re-

ports subject to the amendments/modifications as indicated in Annexure•• 
•• II. 

•• • • •• 
(ii) Draft Action Taken Report on 133rd Report of PAC (7 LS) 

on Local Printing of Inland letter Cards and Construction of 
Staff Quar\ers at Annanagar. 

3. The Committee also approved some minor modifications/amend-
ments arising out of factual verification of draft Repor·s by Audit. 

4. The Committee also aufhorised the Chairman to finalise the Re-
ports and present the same to the H-ouse. 

The Committee then adjourned. 

--- c-----· ---· 0 w.----· ... ·- -00 

••Other business transacted by Committee. Minutes relating there 
to will form part of the relevant Report. 




